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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 130 OF 2025

(L.A. No. 224/2025)

IN THE MATTER OF

VARUN GULATI ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3
UPGWD (SAMBHAL) IN COMPLIANCE OF ORDER DATED

02.04.2025

I, Sh. Jitendra Kumar Shukla S/o Sh. Akshaibar Shukla, aged about 58 years
working as Assistant Engineer, Minor Irrigation Department, Sambhal, do
hereby solemnly state and affirm as under: -

1. That deponent is well conversant with the facts and circumstances of the

case and duly authorized to swear and affirm this affidavit on behalf of

the Respondent No. 3 i.e. U.P. State Ground Water Department, Sambhal

dyeing units operating in the area, photographs of which along with
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geocoordinates are collectively enclosed as annexure A-1, page 33

onwards.

3. Learned Counsel for the applicant has also submitted that complaint
was made to the concerned authorities and inspection was done twice
when the units were found closed but at the instance of the DM when
the inspection was done for the third time it was found that 09 units
were operating without requisite clearances and were engaged in
washing and dyeing work. On the inspection, it was found that they
were 2 discharging untreated effluent directly in the drain and were not
having the requisite permission under the Air (Prevention and Control

of Pollution) Act, 1981 and Water (Prevention and Control of
—

norms.

5. Issue notice to the respondents for filing their response/reply by way
of affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will
remain virtually present to assist the Tribunal. The Applicant is
directed to serve the respondents and file affidavit of service atleast

one week before the next date of hearing. ’

6. List on 05.08.2025.”
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3. That the Hon’ble Tribunal vide its order dated 02.04.2025 issued Notice
to the answering Respondent and directed to file response/reply by way

/ of affidavit and listed the matter for 05.08.2025.

That it is respectfully submitted that in order to protect, manage and
control the ground water resources in the state, Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 has been implemented
since 02.10.2019. Copy of Uttar Pradesh Ground Water (Management

and Regulations) Act, 2019 is annexed herewith as Annexure-1

5. That in exercise of the powers enumerated in Uttar Pradesh Ground Water

S oly o
//:' ~1f_‘,.~d B \anagement and Regulatory Authority has been established by Minor
(Y
X <N Igripation and Ground Water section — 1 vide its Notification no.
- o
1 ; gw 0/62-1-2019-10 GW-2014 dated 13.11.2019. Copy of the Notification

.\\\‘ Q o : ‘§::.
N 3K \2a AU at

COVT. 0%

=——--6. That in exercise of the power construed in Uttar Pradesh Ground Water

éd 13.11.2019 is annexed herewith as Annexure-2.

(Management and Regulation) Act, 2019, the District Ground Water
Management Council for each District of the state under the chairmanship
of the District Magistrate in accordance with the provisions is constituted
by the Namami Gange and Rural water Supply Section-3 vide its
Notification No. 58/76-3-2020/10 GW/2014 Dated 21.01.2020. Copy of

the notification dated 21.01.2020 is annexed herewith as Annexure-3

7. That for the effective and transparent implementation of works like
registration, issuance/renewal of no objection certificate etc. for
agricultural and domestic consumers, commercial  industrial,
infrastructural and collective ground water users as enumerated in the
Uttar Pradesh Ground Water (Management and Regulation) Act 2019 the
web portal has been developed (upgwdonline.in) and the District-wise
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nodal officers have been nominated at the district level in all the 75

districts of Uttar Pradesh for the operation of the website.

8. That In compliance with the order dated 02.04.2025 issued by Hon'ble
Tribunal, the Director of the Ground Water Department, Uttar Pradesh,
through Letter No. 261,/%0%0f0 / 626 (T05M0<0) dated 12.06.2025, has
nominated the Assistant Engineer, Minor Irrigation Department, District
Sambhal, to represent the department regarding firms (R-04 -R-08 who
are engaged in washing and dyeing work) operating in Sambhal district.

-‘:'.‘T»—...',\
e »\, The officer has been assigned to investigate and prepare the departmental

AN :

N w‘(’:'ompllance report on behalf of Respondent No.-3 and to submit the

Nféquired reply/affidavit. A copy of the letter dated 12.06.2025 is annexed
'y
o

//as Annexure 4.

{ “7 9. That in Pursuant to Letter No. 261/ Josiofdo / TH—26 (TH0SM00) dated
! 12.06.2025 issued by the Director of the Ground Water Department, Uttar
Pradesh, and in compliance with the order in I.A. 224 of 2025 in OA No.
130/2025, a notice was sent to the above said firms (R-04 -R-08 who are
engaged in washing and dyeing work) in Sambhal district on 26.06.2025
to provide information regarding groundwater exploitation and NOC. A

Copy of the Notice dated 26.06.2025 is annexed herewith as Annexure 5
10.That to investigate in the above matter, an inquiry committee has been
constituted by the District Magistrate vide its letter No.
487/310f10-370f 0|0 dated 17.07.2025 for investigation of the units

involved in dyeing work in Sambhal District. A Copy of the letter dated

17.07.2025 is annexed herewith as Annexure 6.

11.That it is respectfully submitted that after receiving no response to notice
sent to the respondent no. 04 — 08, was again verified on dated

21.07.2025 and 30.07.2025, in which the said units were found locked.
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Thereafter, water samples from the 05 handpumps from the areas of the
concerned units were collected and sent to Jal Nigam Moradabad for
chemical testing. A copy of the document detailing about inspection and

water sample collection is annexed herewith as Annexure 7.

12.That the present Reply by way of affidavit may kindly be taken on record
and into consideration, and the Hon’ble Tribunal may pass appropriate
order(s), direction(s) as deemed fit and proper under the facts and

circumstances of the present case.

13.That the Answering Respondent seeks leave to make additional
submissions, if required, during the course of the proceedings as and

_ when directed by this Hon’ble Tribunal.

( U
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A DEPONEN

Verification
7 ‘k

Verified at Sambhal Uttar pradesh on ugust 2025 that the contents of the
above reply affidavit are derived fro e official records and personal
knowledge and are correct and true to the best of my knowledge and belief.

Nothing material has been concealed therefrom.
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IN pursiance of the provisions of clause (3) of Article 348 of the Constinution, the Governor is
pleased 1o order the publication of the following English translation of notification
no. 1320/1L.X11-1-2019-10gw-2014, dated November 13,2019 ;

No. 1320LX11-1-2019-10gw-2014
Doted Leknow, Navember 13,2019

In excrcise of the powers under scctlon 7 of the Uttar Predesh Ground Water (Management and
regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased 1o establish an authority In the
State to be known as the ‘Unar Pradesh State Ground Water Management and Regulatory Authority with
efTect from the date of publication of this notificetion in the Gazerte.

By order,
ANITA SINGH,
Promukh Sachiv.
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IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Govemor is
pleased 10 order the publication of the following English translation of notification no. 58/76-3-
2020/10y,w/2014, Lucknow dated January 21,2020 :

No. 58/76-3-2020/10gw/2014
Dated Lucknaw, Jannary 21, 2020 '

In exercise of the powers under sub-section (1) of secilon 6 of the Urtar Pradesh Ground Water
(Management and Regulation) Aet, 2019 (U.P. Act no. 13 0l 2019). the Governor is pleased to direct the
Sate Giround Water Management and Regulstory Autherity 10 constitute the District Ground Water
Manapement Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section. -

By order,
ANURAG SRIVASTAVA,
Promukh Sachiv.
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111 ANNEXURE- 45

JPGWD-ESTBONGT/2/2025-ESTB-UPGWD

t
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- 0 W BRa afEReT (gone), 7 Rl ¥ fared aiogo HEA—- 130/2025 Varun
Gulati Vs State of Uttar Pradesh & Ors. 3 QIOTT 1A No- 224/2025 D HF = F

Ared e, Rren Tt o ye=E IRYE, SHAYE—Hd |

mmmommm(m),ﬁmﬁmm_@m
REIT—130/2025 Varun Gulati Vs State:Sf Uttar Pradesh & Ors. % ISTd 1A No- 224/202513{ qRa
oTer AP 02042025 BT FEHT TG B | IATT HUAT & b wrEfua ag ¥ SIS HAA D
mwwﬁ(ummmmﬁoe)aﬁﬁWa}mﬁvm%_mmmﬁﬁﬂ
(afaRof AT D SHWR W Ao ¥ affga) &F F wnfa ®) AR ¥ wAl gR waiERe
PR 1 ST A1 R W, wafaE R W e g 7 5 o @ we J R
A W & WMo AR g1 G RieEd 3T WS od §¢ fRAiS 02.042025 B GAAIS
I ARy TiRa a8, Rt widt afer frrad 8-

“....... 2. Learned Counsel for the applicant has submitted that in addition to these respondents i.e.,

respondent nos. 4 to 8 there are as many as 30 dyeing units operating in the area, photographs of
which along with geo-coordinates are collectively enclosed as annexure A-1, page 33 omvards.

3. Learned Counsel for the applicant has also submitted that complaint was made to the concerned
authorities and inspection was done twice when the units were found closed but at the instance of
the DM when the inspection was done for the third time it was found that 09 units were operating
without requisite clearances and were engaged in washing and dyeing work. On the inspection, it
was found that they were discharging untreated effluent directly in the drain and were not having
the requisite permission under the Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974. In this regard, she has referred to the documents
collectively filed as annexure A-6 (page 65). She has also submitted that though action under
Section 33 A of the Water Act, 1974 was proposed against them but till now action has not been
Sinalized,

4. OA raises substantial issue relating to compliance of environmental norms.

5. Issue notice to the respondents for filing their response/reply by way of qffidavit before the
Tribunal at least one eek before the next date of hearing through e-filing. If any respondent
directly files the reply without routing it through his advocate, then the said respondent will remain
virtually present to assist the Tribunal. The Applicant is directed to serve the respondents and file
affidavit of service at least one week before the next date of hearing.

6. Liston 05.08.2025.”
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